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Prezent : Hon'ble Mr. Justice D.N. Chowdhury,
Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member(A).

By this application the applicamf
basically assailed the order of transfer and
:pc>.3=ting dated 15.12:2000 with the order No.
1130/2000. Mr. K.N.Chowdhury, learned. Sr.

- ek e A . ew

'counsel basically confined his submission as to

;the non-adherence of the quidelines of the
transfer and posting. Mr. K.N.Chowdhury, Sr.
.learned counsel submitted that the appllcant
':iue to some pressmg need applied to the
authority for modifi’cation -of the order of
transfer and to that effect in fact submitted
:representations to the authority on 8.12.2000,

20.12.2000 and also on 22.1‘.2001. Mr. Choudhury

1
alsosubmitted that the authority considered

Yepresentations some” of his colleagues and by

t .
its order dated 16.1.2001 n\lodified the transfer
~rder Mr. Chowdhury particularly réferred to

the order of modification in respect of Kartik®
Sarker, serial No. 2 who has been kept in
Agartala Range in excess of the sanctioned
strength. »
' We have heard the learned counsel for
the applicant and also Mr. B.C. Pathak, learned
Addl. C.G.S.C. for the respondents. Mr. B.C.
Pathak submitted that g;qidelines as was pointed
does not per se confer any right, however
guidelines have /&gg»ié: as far as practicable
adhered to since it is sort of norm and those
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' respondents to consider and dipose of

0.A. 38/2001 - . R

Lanen 3

is shown. ) el
' Considering - all the aspects of the
matter we are of the view when thezpplicant has
submitted representation the authority .need to
consider it. Mr. Chdwdhury- EUbéitted that till
date his representation ’%emaiﬁ unattented.
' In the circumstances we direct the

his

.y

30.1.01 are should not be flouted unless a. good reason

y

representtion if not already done expeéitiously

preferably witﬁJ two weeks from the date of
receipt of the certified copy of this order. In
the ‘meantime the respondents shall not give
effect the impugned order of transfer dated
15.12.2000 till

représentation. M

-

consideration  of  his

The application is disposed of. There

shall, however, no order as to costs.

\C (kgw |

Member
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April, 1997, In partial modification of the order

issued in. April 1997, fransferring the applicant to

Silochar Range-I1, by another order issued in April,

1997  the applicant was transferred to Agartala

firport  (Preventive). Thereafter in Bpeill, | 1999,

the applicant was transferred Lo Sonamara CRF,

where the applicent is presently working. However,

before completion of the normal tenure posting and
in viclation of other transfer norms, the applicent

is now sought to be transferred to Tinsukia, which

is situated at a distance of more than 1000 <ms. by

“~

o Lant] -3

the impugned arder dated 1%5.12.2000.

4,35 That the applicant states that the

authority vide C. Ne.ll(Fé6) 2B/ET-111/7 2% dated
21.89.9%  has  dssued a circular governing Gnnual

o oof  Superintendents/’ Inspectors

m

General Tranef

tirade "C°. As per the said Circular, an  Inspector

who have been posted cmntinmmuﬁly i the Diviﬁioﬁal
Mfice, Ranges, LBC/ Preventive Fosts for a period
of & vears and above, three Q@arﬁ and  twe  years
respectively will be due for ﬁwamaf%r" That apart,
a meeting was held on 360.16.95 in the Chamber of
the Commissioner, Central excise to formulate
trangfer policy in the Grade of Inspector of  the
Cmmmiﬁsionéraﬁe of Central Eﬁﬁiﬁe antd Customs. The

oy e

meeting was attended amongst others, by LDommission-

Contdeseew. ps-
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A copy of the impugned establishment
order No. 13072800 datgd. 8.12.20060 is
annexed hﬁfeta and marked as ANMEX-
LR~ R{ﬁ,
4.8 That it is made clear that thé ordér Mo .
1972008 dated iﬁuxﬁnﬁé%% by which the service of

the applicant has been placed at the disposal of

Central Fxecise formation is not ander challenge.:

The present application has been filed being ag-
grieved by the impugned petablishment order No.

AR/ ROEE dated 1%.12.2000.

4,9 That the applicant states that the
applicant was due for transfer Lo Cenifal Excise
formation in the Annual General Transfer exercise.
which ﬁomk place in December, 20080 as the applicent

completed his tenure in Customs formation v then.

Therefore, the applicant vide his representation

dated B8.17.7000 prayed for a posting at Agartala

Fange in the Central Excise formation.
A copy of the said representation dated

PR, 12,7000 ie annexed hereto and marked

as ANNEXURE-R/& . -

Contde.sewe /-
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annexure= 1 o

customs & Central Excise t: Shillong.

¢, WO, 11(26)20/%r~-111/95/  Dated 3 2g-9-79 -

TO,
The Assistant Commissionerx( ) cus./C=Ex,
HQr's., office, Shilling. |
The Assistant Commissioner of us o (?ll)
The agsistant commissioner of C.EX. (A1l)
The Superintendent 4 ) .

subt Option foxr annual General Transfer of
Superintendant/Inspector Grada-ClrReg.

{Actiam ia belng initiated £or the Anﬂuai

General Tranafer n€ Buperintendents and Inspectotu

posted in rustoms and Central ‘Excise Camminsionerates.

shilleong.
Syperintendents who have been posted

iﬁ the same gtakion, 5ection/o££ica and in Cuatoms &

Central xciee for continuous deriod of 4 to 6 years,

2 years and 4 years resoecttvelv will he due for

transfele
8inilarly. Inspectors who have been

posted contlnuoualy in the Divisional nffice, Ranges

(out-~side Divisional office) DJCeB i P es, Custons

formations and in foffica of the Comm15ulonnr of

Central Excise/Customs Hara. ngfice, 2hillong for a

pericd of 6 years aul above 3 years, ? years, 4

ysars and'S(six) years to 8 ypara respectively will

. A

Contdess2s
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also be due, for.transfer.

Iu 1s, therefore, requested toifo:ward the

options of officers for posting in Custons & Cantral

Bxrcise in order of preference for next posting indsca~

ting the raasons there £o¥ nptions in the Presoribed

proforma (enclosed) sheuld reach this Office on or
befora 31.10.99. options raceivad after 31.10,.99

will not be taken into coneidegation for Annual

General'Traneﬁer of 1999, It is, therefore, reqneatod

to toke personal initiative to gend the onptions €O

. ¢hia vifice on OF hofore 31.10.99 While forwarding

the wroforma it may be ensurad that the samne is

duly verified by thoe Head of office.

Please acknowledge receipt.

Sd/-
( 8., Thamar)

Joint Commizsioner ( P&V)
- Gugtoms & Central Exciae
Spillong.

™
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LTS _OF THE MUBETING DATED 30.10.95
_ Aom2eting vwas held today le.e. on 30410495 4n Lhe
L el s Comnndssione s of Central Excise, to formulate *he
ety polacy dn the grade of o Inspedtor of the Commlgiionerates
LD Cential Brelgse and cug tong. The meeting was attended by the o
Commdgsianer of | Central Lxelge, Commlssioner of Customs Preventive, !
AdAl o Cconmissioner (P&V), AG... .idtrative Officer(Estt.) and tuc S
representatdves of Gr.'c E/cnutlvu Officers” Aszociatione. S

In the meeting L& was decided.*hiat following thl .

for bLansfcr and posting in the grade of Inspcctori

-,

Se line guldelinog

ARPRESSNTALTION CASES 3 . L

RPNy R

1) thege will be given priority. Lo
N ‘umjn tration will have the right to accept or f.‘ﬂi'

jecL the representation. L

11i)  7The cepres xnn,_ion

wast be cross’ checked with

SR
X N 4
assoclations lisL before consdderatione. o
LR
v) . sceris) npumber mu t be malntained and it should bej g}
on the basls of first come filrst serve basis; cxceptjﬁ
Il very-very ovnuinu/exgcptiondl grounds. . 'J{ .
i 0
v) Representaticas whether «accepten or rejected should N
L“ communicated to the representees and the Aggo= i g
~ cLation asz f£Aar ag possible, i - .
2. EARICD OF'STAI : . ‘ e
1) nt Divisional Hars. Office: |
\
Normal period ot gtaj will be ¢(six) years |
Transiers may be made earlier if ddministLative ;
rcquix&m~an or -ompqduionatc grounds 80 neces
"44) At Rauge Office: | : 'ﬁ‘ ﬁ
The Pdngeo that are situated outside the Divisional -
offlce d.e. po+ dn tne same station, the norm-l g
period o£ stay,will be 3(three, years., but the. f
same may be ~xtended by another term if the officer},
posted there is interested t0 continue and Lf . %
othiirs are pot LﬂtLLu“1Gd. Lo
1LY At LCS/PPR: , S
' T o i : Coewg
dormal period of gtay will be'wwo years. |, R
: , o
© i) st Commdssionerate llgrs. Oftices ,gfi
The peribd of stay wilL be 6(six)’ to B(Clght) il
Years. : . S
' . ) ) . L . Lo
a. : QPTICNS:‘ , R R
i) Céneral tronsfur should be dome annually in Wie I
Cowonih, of decunber. Lsoaing of piecemeal order G
XY shiould be avoidea.except on compassionate. groungd l
e\ cnd ler edwministrative convenjisnce. If the. of"ic,cz'j~ ., a
ﬁ&lgi" i found teo Le exceptionally gouod! or bad, this .
cﬁg<¢v qy/ shouwrd be resxlected in;his'su:viae'ﬁoqk/ACR.' C
¢ o o R T
® K7 : : © - Contd..p/2 .
49 :&1 Gé ‘ : E '
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Lidy Options vwill le callmd before the General Lroaungfex
cach year. ! ‘ v .

114)  Table to table ohd fleld ¥o £leld posting should be
avolcads AL least two years intecval should be given
thefore such postingu.

o CUSTOME TO CENTRAL EXCISE IEW)‘JICF;VFTMSA:

Tenure of pogtlng in; Customs PLLVLHLiVL willl normally
we four:years except in exc eptional cases. The grounds

of retention or removal may be reflected in the sService .

BooKs . )
P Y Y
. \ 1 : :

5. - ROTATION 3 ) Ve C o
Rotation should be done as per the order No.l31/89
dated 30.06.89 by the Assistant Comnissloners. The
Assistant Comndssioners gshould obtaln approval from
Hgrs~ Xf the approval from Hgrs. is not received
within 30(thirty) days of provosal or 15(Iifteen) days
of recelpt, the | concerned Assistant Commtssionurﬂ
may cong*dcr the prLoposal as dpplO“ud-

e . RPOSTING OF HUSBAMND piD WIPLE:

The husband and wife should be. posted in the sawme
station as far as posslible and practicable
)
Toa BXCEPTIONS ' o ‘
In ‘all the percullar and L]C“ptiondl cases, adiiniste
Laneuil WILL do o dhicnoedlule ‘
5 , ' .S'(‘//—
' , /k ;, ( Juo R l‘ll'l‘lil;ll\l‘l ) ’
. fUiHLL'lUHLR OF CENTRAL WXCLISE
- L A ' . PAa 085
CAl0 LT (7)5/BT.ELI/808/ C/\lej\\ Datedi~ |~ & NOV-1HED
' . ¢ ") ) X ’ .

i /‘ c ' p 1 ) J R
Copy forwarded to the Gencral Secretayy, Gr.'C' ixe.
CLficers Assne. Customs & Central:Exclse, “HLllong.

' ' //’/.7 . ’ )
: e 47 N
: : Dopa e, AU e T : :
R L IR —‘%“S ("f‘i‘ P I » Jwcy N
o [ ( Jelie NGILNEIA )
Wik ' "ADDILTONAL COMMISSTONER (Pé&V)
RN . CUSTOMS & CENTRAL FXCISE t s3HILLONG
Sy e o ' i 7 ' . .
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- AnNEXURE: R 3 “&Li_
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TRANSFER PROFUIMA,

v, Name of the officer witnh designation :- SARATHL CAIUSAN Roy
{in hlock letters)

~

2. Date of apptt.in the depii.& grede :~ (5.0~ \389
3, N W & S o -
ame of home twwn & state Acenlads, —T @y QU p._Q‘c,_'x/,M/

ftoHistory of postirg since entry:-

[ S

EL. Name of the Division Name of the Unit post held From To
(1) Customs § Comdno perih PR Frsp. Maed §9 — Lok 9
T eing ’,-Arﬁ:m.l-—»luolv $ Khove Setan- '
() Agedals e Spatot ooy Grsp. P94 — Moy
(E fopntals 01V, Luse /\ﬁe‘,oongk‘?:la %sf’ Moy ¢6 — ﬁ%"‘@?
@ Pogentale ow, Maben 0. ‘()' TP ApuLy: - M99
@ Peaarnids v, Commanmea ¢ §F - Lm? A&S\ng — T4 clpbz

/ I

/

S 1Indicate you choice oL paosting in ordar of preference:=

CELRTRAL EXCISE BRI EF REASON, ,
- ~tha_
A ‘TW Qﬂ\'\/\ . ( Urelea o4 (Wan (), elouni. O t"\_a Aaw vl\%\/m QW“‘
éo . i) "L < " s \ an vb"\\’) nonied  {Lowe - o) o & 2oo ik MQ "\W‘ ffm
* : vy femee ATUIN ¢ A o RPN NPV A N -
3. - ' ' * 9§ Hemt ey L ary Yt v
: ’ PR LN
CUSTOMS BRIEDI REASUN,. .
1 ‘ v
" bt Mok P ,(4 ovd A Ay Aenune qJ\ LYVS AN /Y)W
2. _ Poliey nod  Corrpladed ad my Preno

. PDlees of fosty ad Sonpmurh CPE -

-

Note :- The choice of posting does not necessarily imply that the
officer will be given a posting of his cnouice, vfficers are
liable to be transferred before completion of full term in
thhe exigencies of service,

Stavien - ‘%a\mb\ 'uo;, | SO\/\(_’,CA'O\\/ OAL{E\AM“\N @0’\0/‘

Late - 21 {C‘l '\‘)_o'ob‘: Glbagilaclon,

Yorwarding ofaicer's Coiaments.,

i) “1he particulars ylven above are verified and found to be correct,

) 0
n_“%? s
o
o @, BT -
w © &OJ‘W signatures name & desi%nature of
J&‘ QW‘E trre forwarding Authoraty. '
pav? '

et ——— s e
e e b e+ o omA—————— . Sm— b § 40§
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OFFICE OF THE COMMISSLONER OF CENTRAL EACISE 333:3:3 SHILLONG .«

MINUTES OF THE OFFICE COUNCIL MEETING HELD ON 12.11.99 AT 1500 #ARS.
AT THE CHAMBER OF THE CQMMISSIQNER CF CENTRAL EXCISE. SHILLONG.

The following were present in the meeting 3

OFFICIAL SIDE

1. €hri 2. Tochhawng, Commissioner, Chairman

central Excise, shillong.

2. Shri K.K. Das, Comalssioner, : Member
Customs, W.E.R., 8nlllcong.

3. Shri B. Thamar, Joint commissioner (P&V) s Convenor
Customs & Central Excise, Shillong.

4. smt. Do Choudhury, Chief Accounts Of ficer, : Member
Customs & Central Excise, shillong.

5. Smt. Melio JyXwas naministrative Officer (ET) ¢ Member

Customs & Central Excises shillong.

STLFF SIDE

Group'C' Executive Officers' Association

Y

1. shri B. Bhattacharjee : President

2. Shri K.N. Sharma. ' . General Sucy

. Group 'C! Ministrial Officers' hssociation

RS

. General Sacy.

. e em

.-zl

-+ .group 'D' Executive Officers' association

et

s General Secy-

*s-Asstte General
~Secretarys

4

- ' " contd.-.P/2.

-




' LP_O,?'—.B}.?,_Q}; sroup .C,._‘.}:z-.a;ga_t,i.v;a_(zﬁiig;q,r,;s_-z‘xs;zp._c_if»_ ion as
.S.\zlfemé,tsgé_y.:isa@.._lss.ze L no-s 2%0&5:1‘&191_/_?.5:9_9.... dated : 2.11.99- .

»

ggin;_ngJ_;J_CompaSSionutu Appointment of widows -~ cases of
- a) Late K. 5% 9:3.9_9,399.A}‘f_),l%9_t9..,E?)?.&?.%..P:?‘ﬁr',lzléﬁej.?&.;.

Comments * The Cphairman a=sured the members present chet the
compassionate Appolntment will e £ nalised DY the end of November
and necessary orders wiil be irsuzd te rhe selected candidates t

£ill up the vacancies available wnder oompassionmt& appointment.

hction © tor_b__e.»_..t_a;.’_f».9_..__;.-.L&.@ie.i_n_i_-S__t_r_.aEiisz,__o;i;&i,ggi_(_'.ﬁﬁ_t};l
point No- 2 Guest Tousgﬂéccgmgggpp;cn_gn_gpil;ggq for Inspechuiil

comments ¢ he Commissioncr of Cust . ms agreed to carmark atloeast
one room in the Guest HousC of Customs Cmmmissionerate.for the
Gr.'cC' Executive officers for lodging purpose . He also clarified
that since there is no appointment of Cook in the Guest House:
rovision of meal may not e possible, which has been accepted by
the member of the mssociation- The Chailrman further added that in
1 Excise Guest House there should be no problem to
accommodate any otficer if the rooms &re€ not booked Of occupiede.
He 2l1s0 stated that ofinrts are peing made £o provide Guest House
specially for Gr-'C' and Gr- 'p! officers on tour to Harse oftice:

shillonge

W@.aj.a,}s@.a.._.;._ 3 )g:‘f«:_r.;e‘:»_@_rzé_—;a__ﬁwﬁ Z.C_lr_g.-_‘_érc_e}.}.

point No. 3 Creation ~f Dhubri Customs Division and Golaghat
central ExXCise pivisione

comments ¢ The Golaghat central Excise pivision was a proposal

mooted DY Do0eleSer dow Delhl without corresponding proposal for

enhancement of offlicuers and staff o be doploycd in the propcse

Divisione The Chaifrmdn stateG that the Leosue mey be ro—cxaminud

ging scenario of notification No. 32/99 and

in view of the chand
33/99 as DEr wnich certain units and products are cligible for

refund of central Excise Duty:

Howevers &3 per reorganisation af the Commissioncrﬂtes
all over 1ndia, the evised sanctionmd strength of hssistlaut
Commissioners/Deputy commissionals £.r shillong C;mmissioncrate has
been rcduced to 12, which cfﬁectively maeans officers fgor field
formations and 3 for FlGrs-. officee Tiil such rime thereé is & revisel
sanctioned strength of Losistant Commissionérs/Dcputy Commissiuners
for this Comm1551oncrate, 1t may hot ba faasible Lo immediatuly
create nev pivision in Ggolaghats. Regarding the shiftind »f Dhubri
central Excise Division €O B-ngaigaon anc creation of new Cust e
Division at phubri, the chairman clarsified that the matter wias nzt
pursued due to law and orcer problems 2t Bongaigaens

iy

hotion £O KC teken i maministrative. Ctf .i_C._c-_AL_(_J‘B_SJ;.t_-).-
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Point No. 4 D.D.0O. Power

comments .3 The D.D.C. Power has since been 1estored to Assist i
Commissioner, Central Excise, Guwahatie

No Action.

roint No\_j//Gross sncomalies in Transfers and Postings. ,

v E ’

’

~Comments The Charrman agrued that as far asg poasible the W o
—er Policy woulé be acdhered to, ané cases referreé to by the
Association will alsu be considered favourably on humanitarian
grounds.

Letion to be taken : administrative Officers (Estts)./supdt.CC'sC.1l

Point No. 6 Withdrawal of Ingpecters from Non-sanctioned Posts .

Comments : The Chairman noted that if proper deployment were
done such a situation would not arise. Special cases will be
examined and corrective action will be taken .

isction to e taken : Administrative Officer (Estte.)fsupdt.CC's Cell

Point No. 7 Transfer on administrative Grounds .

Comments 3 The practice of serving S.C.W. toO the affected officer
has not been a practice anywhere in India and it may not be
practicable to implement.

No Actione.

Point No. 8 Payment of Salary by Cheques.

Comments 3 Tt is a welcome suggestion in view of the security
scenario in the city. However, this matter may be referred to the
P.iae0e, the concerned authority responsible for issuing aheques,
to examine and take necessary actiane. This suggestion is all the
more welcome in view <f the last ingtruction as per which UDCs are
not elibible for special pay and algo in view of the fact that no
options are receivad for pusting as cashiers in field formations
and in Hgrs. Officec. : ‘

S el - P S . o) .
b -...Jl - - Pt . el
e e e - 2T TS ITE T T S

T/ el
Point Ko. 8 Sanction of more posts as & result of re-imposition
cf duty of Tea. ’

Ccmments @ The Chairman irformed that the proposal sent to
Hinistry would be pursued persconally by him.

Lction to be taken : Administrative Officer (Estte.)

T Contd. . -B/4.
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£ Inspectlrs to join at audit qunch :%
Ccentral gxcisey ;eputatidn £a cchet agencles an’s
_i.n__'_t_c._r_:c;..dﬁ‘.!f_\Ls_ﬁ.;i.ﬂ;'p;;_r_.a,_,_..,t@ transferse

—

point No- 10 Release ©

an stated fhat since pesting at audit
~n sclection: ~fficers shoale

comments The chairm
k in mudlit 2ranch in casc Lh

commeiib> . g
Branch is 2@ special pay post basgch
not e denicd the opportunity o Wl
D.P.Ces has sclocteG guch officers:

- CJ's Coll

Letion to be Laken i ﬁ.d_'-_ﬂ_'}..n_i,_s::r_zz_i_y.e;Qﬂ.i__fg:;:,r__j_) /C.C.'s o=

pPoint NO- Release Lf vfficre from Customs Lo contral BrReS

point -t
and vigg—vcrsa;

comments Tha suggestion of thu hssocintioewn js taken nele
In the. right pcrspective and spirite The Chairman agrued thet

the time of the heGoT- the hometowd of ehe SEficers spccially A
Llie case of Stailes: )i ke ManyAMIY Mizofame Nnge}énd and Tripuit

pe one of the facters Lo be conuldered omnoing othex psuol factoys.
The hssociation was alsC jpformed that in muny ¢oses the pohwt
raised by them has ocen raken note of at the rime of 5.G.T. in
the past. ;

action to be kaken ’ Suaéi,t_-.g,_vc-L_s.._gg,__f;_,;,.-;;;-,.

—— s e

hgenda PO points of sraue 1C ¢! Ministridl ,in.f,i;c}“_’l..s,__.‘f?*f?..sﬁ...._.ibl..t bon

point No. 1 Diversion ~f variius supwrvisory Ministrial Bout

at rande/ in the rizcent aste
.___m_m_____.,__ﬂ__”____wﬂ.__ .

Co The viiniscrial posts are inerted not @s a matt.r
of routines put Gue to swme exigencies like rcprescntations by the
c:nccrned officerse suach Civoersionss huwover: are very few and
purely temporary The Chailrman stated that the Status—quo—antu in
this regard should be rcsturud at the apprcpriate Lime.

comm=2nts ¢

mction to Be AR 3 _sdmindst cragive Office r (Bstre)

e e

Full time Mim&strial'Officcr‘s posting 1.0 0.5./

point N2- <
p.0.5. in 2dminls trative branches:
comments 3 0.8 ./D.0.5. B¢ posted in aCministrative prancics
per the available numkat < F

Lot

as per the sanctioned strongth and as

officers in the grade. Tue present vacant posts of DOS will b2
f£illed up as and when Ministri.al officers pr:mated ts the griw-e

of FOS accept thelr prumotions-
petion to be feked ‘.Jéil_fﬂlg,i._s_t_.f__a.‘,E}_‘iP_Q.f;ii.EEE..._@ﬁf«_‘}:_).

D\ smore et e

gointho. 3 Framing of time 5chcdule for noluing ppc for
Ministrial Qffice LS -

comaents 8 Tihe Chairman info.rmed the negociation rhat since
Ino P.Re. Quota in the grase of Gt 'C! Execuctive officer is in
excess to the extont of 95 of ficers: N9 D.E.C. fCIT promotian tc
Inspector's gradg can be held til ] such timne the CKCeSSs posts ars
'brought te the coriect ratio of 215% of total pusts:e jhere is 09
scope to further jncrease the numker 5f posts - f P.Re Of fic. 1’8
unless relovent srders arc receive @ from the Minlstrye

Lction to be taken * Ldamn . Offiqgg__gsz&ﬂg;ﬁ;ggugyyﬁmiﬂ_;gL};;

A et e
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Muy Comments 3

e [ A

acceptance of promoticns in the Jigher grade within

4
a limitced poriod.

The Chairman has suggbested that tu obviate this

; problem of officers not accepting the promoticn in time nor
surren&crlng promoticn in time, the ET Branch will spec®fy the loz

date by which the officurs shculd be relicvaed te join their new

months from the dzte of promstion order would be extended to
concerned officer to remain in his/her prescnt post bufare he/sho

is relieved.
taken 3 ACminstrative Officer (Estt.) -

Action tu be

Point No. 5 Sanction «f more 0.8. posts owing to incroase of worik
in lvupr fiormations. :

The existing instructi:ns are¢ for rotaining the Gffice
Superintendent in the Hgrs. Office. The Ministry will have to
increase the sanctionezd strength of 0.5. level posts to the
Commissivnerate, if the lower furametions are to be sanctioned posts

Cf 0.5.

" Comments s

KO« hction.

6 Rotatiovn of Ministrial Officers in qus- Office

- Puoint No.

Comments 3 The Chairman referred to the rotation done in the
:menth of June, '99 and he stated that in view of this fact the next
“rotation may be taken up during the next financial yecar so that

3continuity cf work Goes nut suffer.

ihcticn to be taken : aAdministrative Officer (Lstt 3

Point No. 7 Won-issuance of Seniority list since 19596.

Comments 3 Senicrity list in rospect of Ministricl Officers b
already becen issued.
No_action.

Special pay pusts of UDC's in our Cimmissionaerate to
be identificd and filled-up immediately.

mation o the level of DOS-II (granted Dby

f 1MCYs) will be done
Lar LL Lt fo

" Point No. 8

Culliuii Ly The: pre
upgradation of the pay scalu A plu|ﬂ
by first fortnight of December, '99 by which time the o

from Ministry would be rcecceived.

action to be taken s .

Point No. 9 Compassicnate appointment against two
of this &asscciation viz. Gyancendra Chettri,

Mahanta are long pending.

and P.Te

comments The Chairman assuraed the members prescent that - the
compassivnate appointmint will be finalised by th: wend V£ November
and necesgsary oracrs will be igss 1vu t. the sclectad candidates t.
£111l up the vacancles available under compassionatu appeintinente.

comments 3

action to_be taken : ihdministrative Officer (Bstt.).

VU
@"R\' € Co?‘{ .
, Contd... P/6.

Admn. Officer (ET)/Office Supdt. Confidentinl.

place of posting. The Chairman suggoested that the time limit of wn
the - ae2

cueceased person




hgenda Points of Group'D' Executive Officers hssvciation
as submittzd vide lutter wated 22.06.98 and 09.11:99.

\

Point No. 1 Implementatiun of decisions of 0.C.M.

Comments : The Chairman stetod that in future besidus circulat i
the minutes of the 0.C.M. mecting te all branches, necessary
action will be taken tu ubtain cwmpliance report from tho
concerned Branches. ”

Lhction t3 be taken ; ihdministrative Officer (Estt.).

Point No. 2 Appointinent on Compassicnity ground .

Comments ¢ The Choirman assured the membars present that the
Compassionate Appointment will be finalised by the end cf Novoab.
and necessary orders will be issucd to the seluected candidates t»
£i1ll up:the vacancies available under ccmpassionate appointment.

hction tube taken : administrative Officer (BEstte) e

point No>. 3 Deniel >f benefits to ths casual workers under.
Tempcorary status.

Comments The Chairman informed the Associatizn that in view of
the supreme Court ordcrs which lays down condition of initial
employment through Employment Exchznge as a valid condition for
appointment to the level cf Temporary Status, it is unlikely that
this condition will be relaxed by the Ministry. However, he =
directed the Establishment Branch to refer the matter o the
Ministry and request £or Ane time rclaxation t. enable the present
Casual Workers tu get the bencfit under the scheme of Temporary
Status Appointment. -

a

hotion tv be taken : Administrative Officer (Bostta) «

Point No. 4 Grant of puwer for DDO_at Guwahati.

Comments 3 The D.D.0. Puwer has since been restorad to asstt.
Commissioner, Central Excise, Guwahati.

No Aaction.

point No. 5 Enhancement of special pay for assistent in cash
section to the Group 'DY staff.

The Chairman clarified that getting rovised specizl
ash Scction does not reguire prior
the orders are received

Comments @
pay for assistance in C
approval and it should be automatic once

from the Ministry.

Hotion to be taken s ill Divisions and sccounts Branche.

C\Dl‘xtd (K] P/7 .
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Puint Nu. 6 Issuance v proper fdentity Cards to Gr.'D' staflt.
Comments The Chairman informed the members of the associots

that reference will be made to the Commissioncratos who have
already adopted the system of appropriate endorscement in the I.0 .
Card. Necessary actizn will be taxen on similar lines. The Cholis
directed that refercnce shsuld be made to Custsms House at Cale:” i~
Jaipur, Kanpur and Chennai fur carly clarification.

Lction to be taken : séministrative Officer (Estt.).

Point No. 7 ' Unifcrm articles.

Commants s hs per Ministry's Instruction circulated under Fuio.
N-12014/98-ac.I1IA Gated 09.07.98 cash allowance for uniform is

gien to Gr.'D' staff like other categories of Gr.'B' and 'C!
Executive staff.

S5 ince Gr.'B' and Gr.'C'! Executive Officers give a
certificate f£or maintenance of uniform for drawal of uniform
allowance, it appcars that Gr.'D' staff must alse follow the same
proccdure being followed for Gr.'B' and 'C' Executive Officers,
considering the fuct that they get cash allowance for uniform like
Officer/staff of uther catefories.

Action to be taken i C.n.0./idmn. Officer (Hgrs.) .

Point No.8 Rationalisation of pay_scale in the grade of Scamen.
Comments 3 The recoemmendatizn of the 5th Central Pay Commission

was not clear regarding the pay scale of Seamen appointed in
Customs Commissicnerates. Moreover, no specific instructlon in thico
regards has been received from the Ministry.

The Chairman in this context assurcd the Association
that the matter is going to be re-examined and necessary referencoes
Wwill be made with Custums Commissionerates at Calcutta, Chennail
and Tiruchirappelii. The Chief accounts Officér will make nacessary
references and issuc clarification to the concerned Divisions.

Letioh to be taken 3 Chief accounts Officer.

Point No. 9 Filling of vacant pusts of Group'D' Cadre.

Comments The Chairmen informed that the vacant posts that are
earmarked for compassionate appointments will be filled up once
selected candidahes accept the appointments. Regarding the remaining
vacant posts that are to be filled up by regularisation 2f casual
workers under Temporary status, necessary direction will be given

tou Establishment Branch to initiate the process afresh.

sction to be taken : Administrative Officer (Estt.).

cuntd...-P/8.
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oint No. 10 Sitting Arrangement.

~ -

Comments The -Chairman inf_rmed that nccessary Girections .l
be given to concernad Assistant Commissicners to resolve the
probliems faced by the members of the association as regaras L.
sitting arrangements in the Divisicnal officese.

. I3 « . v - | Y ) .
Action to be taken 3 Dy.Commissitner ngstte. Commrss., Aall Divie.

Pcint No. 11 General Telephone in Control Room nf all Divisi .. .
Offices.

: The Chairman opined that this is a welcome suggyes w )
and is advisable considering thc fact that during emcrgency
yituation it is nccessary to have access to a telephone as it
serves the purpose of an important channel of communicatione.
Necessary steps in this rcgard will be taken and the matter will
‘be raferred to the hssistant Commissioners of all Divisions fur
necessary action.

action ts be taken : Dy- commissioner/Asstt.Commrs -, all Divisicng

Point No. 12 Deployment of vehicles. -

Cgmments @ The Chairman in this context infsrmed the members <f
*he association that at present the Gr.'D' staff engaged in late
hour Guty and night duty are picked up and dropped off by official
vehicles. Furthermore, the vehicles are parked in the Hdrs.
Premises and keys arc kept in the key-board of H4rse. Office
control Room at the end of duty.

Action tc be taken 3 Supcfintendent (Hgrs.) »

point No. 13 Supply «f Raincoat and Umbrella.

comments ¢ It was informad t> the members 2f the association
That Gr.'D' staff arc supplicd with waterproof coats/umbrellas 2s
per the guidelines of the Ministry issued vide circular no. 149/90
and endorsed by F.ND. 12/81/90—COORD—dated 24.08.90., which staotes
that a povl of watcrproof coats and umbrellas is tO be formad wn
the basis of one umbrella and waterproof coat for cvory three
pPeons, messengers etce out of the entirc Gr.'D' staff employgcd

on out door duticse Umbredlas and waterprocf ccats arc to be
issued from tnc posl as and whan needed and are to be promptly
returnad to the pool when the need is over. The Chgirman alsu
pointed out that thc Ministry's guidelines autumatlcglly over-
rides the decision taken in the earlier Office Council meeting
held on Sth August 1985 in this regard.
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! | Copy forwarded for informntion and necessary action to

7 CoNo+ T(2)2/B1.1V/95/ ¢y L(\\'—k{\\f“\  Dateds (;\bzs .

1. Joint Commissioncer (Tech.), Central Excise, Shillong.

2. Deputy Commissioncr (Tech.), Central Excise, Shillang.

- 3. hssistant Commissioncr, Cust.ms/Central Excise
Divigion (All).

4. The Ceirs0./Per.0., Customs & Central Exciscy shillong.

5.  iadministrative Officer (Estte./Hars.). Central Excise HGrs .
Office, 3hillong.

6. Superintendent (Hars.), Central Excise/Sypoerintendent
“(cet's cell).,/ 0.5. Confdl., Hqrs. Office, shillong.

T Pehe to Commissioner, Customs (NER), /Central Excise., shiilunge

: 8. General Secrctary, Gr.'cC’ Executive Officers hssn./Gr.'C’
Ministrial Officers Assn./Gr.'D' Exccutive Of ficers Assne.
Custums & Central Excises shillenge

9.~ The Zonal Sccretary, Gr.'C! Executive Officers Assn./Gete'-
ll. " . 3 Effl ‘, ) ./G |D| E‘:":’]hj”a Offjeafs’?rssﬁ"’

p?éygéf?_gg___ww. Division, Customs/Central Excisce.

———————" ¢

( B. THAMAR')

JOINT COMML: .
CUSTOMS & CENTRAL EXCISE o
SHILLONG.
|
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Subject’: EStdbhbhlnbm Anni ual Ger
Inspector - Oidm rcgzudmg :

The follovumg tr, an.sicr, Postin

R

ESLAB},]‘HTMINT ORDIR NO. 130 /2000

N AT

Dated:

{or DATh.D SHILLONG THE 15" DECEMBER, 2000
‘il Transfor posting and adjustment in the grade of

& and admstnu nt'in the grade of Lnspuctms are hereby ordercd with -
immediate efiect and until further orders, .

s

’c"—'———_—“\ w Lt
[SENo. |~ R From T To ]
;r o1, "SK Saha - Aiff{_S-mugglmp Undt PNag.x(m Range
' Guwahati Customs Divx, Guwahati C.Bx. Divn.,
02, | S.Mahanta Hallidayganj P.P.” Nagaon Range -
| o Guwahati Qustoms Divn .ee.| Guwabali CEx. Divn.
03| 1L Goswam, Tezpur C.P.F. " Divisional Office
. : .| Guwahati Customs Divn. Tezpur CIix. Divn,
o4 TN Bhattachatjee { ICD, Amingaon Silehar ~ I Range
S s - | Guwahati Custotns Dive, Silchar C.Ex. Divn,
05 8. Goswami Disposal Unit Hgrs. Anti Evasion
S 1 Guwahiati Customs Divn, e, UL _
06. | R.C. Shasma , Law Branch Tagiroad Range
S S — Guwahati, Cugtoms Djviw Guwahati C.Ex. Divn.
| 07, \run Clxoudhurv f Ardi Smuggling Unit Agartala Range
I N Agartala Customs Divn, Silchar C.Ex. Divn.
i 08 -(:r.(.,. Deb Bam'.a Agartada Anport P.P. Agartala Ranpe
e T | Agartala Customs Livn, Silchar C.Tix, Diva.
09. | A, h Chanmborly f, Law Branch A;d,ax Lalas R‘mgu .
S ' Agartala Customs Divn LSilhar €. i, 3 Diwn,
Aa, K““ik Sal‘kﬂf C ; Anit- Fnuggliog Uit Tinsubdo Divnl Offios,
N ., Agartala Customs Divi. Tinsukia C.Ex. Divn,
1 owapan K. Debnaihy 3 | Apattala Airport P.p, Agartala Rdnpo
NP . | Apartala Customs Divn, .| Silchar C.Ex. Diim, .
8.B. Roy | Sonamura Cpy Tinsukia - mﬁ&fngu— T
R SN | Agartala Customs Divn, v | Jingukia C.1x, Divi,
I,v 13. 1 Alokesh Dey Dharmanagar CPfi o l)hmmnn.mu Range
AR Katitnganj Customs Divn. Silchar C.Iix. Divi,
{14 P Borbora Badarpur CPF - —5_165:5% RangL R
1_____ ______ Karimgani Cuqtoms Drvn. Silchar € Ex, -Ex. Divn.,
i 1S, b K. Choudhuxy Silchar CPF Aizawl Raugc I
T —m.—-___w.--__.r.?rzir@h&zmss}hsi@@m_w_&_ Silchar CEX. Divn,
- [HERoy . Tecl/STS/Ad). Br. Tinsukia ~ 10 Range ~ ~ ]
? T7WMI_QTK Dag T ——— ﬁg;ﬁtg:““‘”ﬁig‘_@_ —m—.1_linsukia C. Ix. Diwn, ]
mn‘a Customs Divn. B:;d{;ll’i‘)l(lf‘ ‘}l__{‘mf ;
B : e B gilll] e ,i:__‘_:_ i Ay
18. ]I 1 Lqu.muu . i At | Smuggling Unit Karimganj Range ™"
T ml-—f( : —-\-ﬁ | Katimgan Cus; toms Diva, e _| iilchar C.ix, Divn,
A ‘33‘141171“ CPF Jorhat Rangc T
M_Z_aﬂl i \,}m}uaborty S P, ¢ xﬁrﬁ:llr:gﬂ;:;!c{x;;tD1_p_g1 _— ;omat C.Ex, Divn. -~ o
! J ‘ Vo the Comimy. (Appoz.]»;)
R T e e — I\mun&uu Cualoms divi, (
~ e L sloms divy, __meahaqv_“*_w_ _WJ

i
[

—3h -

(g( .




el R

/\M-/

,EUH'IH

/

e <& o

Fre 1O, 224747

3L L

—

—3S74

Lee. 1% 2080 01:05P

[STE (XS iptri

Guwalmh C.Ex. D1m

() &6

= ™~
il () &
/
4/ Y * - - e it b et - .
([L. Krelo Anti Smuggling Unit Dimapur Range W
s o Dimapur Customs Divn, | Jothat C.Ex. Divn,
A.K. Das I aw/Disposal - | Mariani Range
L1 i | Dimapur Customs Divn. e Jorhat CEx. Divn,
3. | K.C. Bordploi I STS/AdL/Tech, Br. Amguu Range
' e : Dimapur Cit§tong Diva, ___I Jorhat C.Tix. Divn,
24, "i_ N. Khur I’sjwn 1 Anti- Smuggling Unit Mmghmld Rdngo -0
o Ymplm] Customs Divn. 1 Digboi C.Ex. Divn,
25. 1 G, Zominglianu : o Churdclumdpur P.P. ¢ I_)mupur Range
i | Juphal customs Divn. _ .t Jorhat C.Ex. Divn. ]
26, | AK (,hakmbort) Moreh CPF qu% Law Branch
_.1 imphal Customs Divn. _ G uwaha(L ____________ ]
27. | D.K. Shatma t Moreh LCS Rangapara Range
) = Imphal Customs Dive, | Tezpur CEx. Diva,
28. fzii Bhattacharjce Anti Smuggling Unit f Appeal Branch
: - Shillong Customs Divn. 1 C.Ex. Hqrs, Office, Shillong,
29. | Laltawnliana Khazawl CPIF Jagiroad Range
i Aizawl Customs Divn, | Guwahati C.Ex, Divn,
30. | J. Purkayastha Law/Appeal Br, Appeal Branch
_____ N Cugloms Hqrs, Office, Shillong, | C. Ex. Hygrs. Office, Shillong,
[ 31, | Bikash Chakraborty Narcotics Cell | Divnl. Anti Bvasion _
B C Shillong Customs Divn., Guwahati C.Ex. Divn.
'_ /32, ' U. h Doy Technical Branch APRO
e e PUSIOMS Hgrs, Office, Shillong | C.Ex, Tos, Office, Shillong |
| 1'33." f’i.-Ba;}cerc Statistics Branch Hyrs. Anti Evasion
RN - ok Cstoms Hyrs, Office, Shillong | C.Iix. Hyrs. Office, Shillong,
g S 34 1'SIK Roy Techudeal Branch Divistonal Ottice
. | Customs Hyrs, Office, Shillong. | Silchar C.Ex,. Diva.
35 | G. Ghosh' Statigtics Br. - | Statistics Br.
’ .1 Customs Hqrs, Office, Slullom _CA%,. Hars, Office, Shillong,
36. | R.M. Chyne Statistics Br. Taqrs. Anti Evasion .
e e |G, Hgrs, Office, Shd!()ng C.Lx,. Hyrs. Office, Shillong,
37, | LD, W.IIL'mg llqn Anli Evasion .Slu”ong( L\( l)wn
e C.Bx, Hyrs. Office, Shillong :
38. | Abhijeet Dey Hars, Anti Evasion 10C, sub Rangc
C.Ex. Hqrs. Office, Shitong | Tingukia C.Lx,. Divn,
39. | H.K. Das | APRO T'echnical Dranch T
. o | C.Ex,. Hyrs. Oflice, Shillong, C.Ex. Ny, Olfice, Shillong, |
40, | Ms..A, Nonghbri APRO Tnspection Cell
. e C.Ex. Hyrs. Office, Shillong | C.Ex. Hqrs. Office, Shillong,
41. | M. L Myrthong Acvouttis Br. APRO
C.Ex. Hqrs. Office, Shillong  C.Ex. Hqrs. Office, Shillong.
| iy (Wo of ransfer to Appeal Br.
L e C.Ex. Hats. Office, Shillong) o
P42, | V.B. Diengdon - Shillong C.Ex,. Diva. I~ :\.PRO :
b |G Uy, Offie, Shillong
o430 T.C Gayan 1O/ the Comrat, (mppc als) RBC Rangt.
o Guwahali Guwahati C.Ex. Divn,
44. | R.K Kalita .0 the Commr. (Appcals) RBC Range
e o) Guwaba CGuwabati CEX, Divn,
45. | Prabal Chakraborty | RBC Range NOR Range

Guwahati C.Ex,. Divn. \

B

n —————— by ta s

i T Tl

47 Hem Ch. Sharma Nagaon R‘mgc
o 1T g@ce?—" Guwahati C.Bx. Divn.
pu
ot !

| Yozpur C.Ex. Divn.

Rangapara Ramc ¢
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ADDITIONAL COMMISSIONER P&V)
CUSTOMS & CENTRAL EXCISE
SHILLONG.
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The following Inspectors are hereby placed at the disposal of Commissioner, Customs NER,

Shillong for posting.

SL.INo. Name 1 T Prewnt l’lme of l’u%tlng
01 | C.K. Chanda Diwbn C.Ex, Dival,Office. B
02 ! HP Sharma ] Dibrugarh C.Ex. Dival. Office.
83 | N. Nandi | Jagiroad Rg,, Guwvahati C.Ex. Divn.
04 | P.L. Sinha | Nagaon Range, Guwahati C.Ex. Divn.
0% Tarun Ch. Mahanta _ 1 Jorhat Range, Jorhat C.Ex, Divn. ]
06| .M. Das B BRPL-] Range, Dhubri C.Ex, Divn, L
07 KR Nath I Dhubi Ex, Dival Office,
1_03{— N.C Dutta__ - Dibrugach AE, Dtbmg,nhC‘Lx Dlvn
j —'7(53.'“ P.K. Chakraborty Tinsukia C.Ex. Divnl .Office,
[ l()._ BE Sﬂxl?}mrtacharjcc _| Vinsukia-I Range, Tinsukia C. E\ Dival. Office.

{1 T Swapan Roy

Tsk 10C sub-Range, Tinsukia C.Ex, Divl.
Office.

12 Mff.TElasumaléfy T Dhubri Range, Dhabii C.IX. Divn, ]
A3 UttamKr Dey Marpherita Ram,ﬂ—ﬂ ngbm( Ex. Divn.
b ) Tapash Bhattacharjeo Internal audit, C LEx. Hqrs, Office, .Sln]lmxgwu
. A5 | Ajit Borah M‘ughuum Range- -11, Digboi C.EX, D
‘ r-_l_G_ﬂ D.P. Borah .......... ! Golug ub'&t IR.mgc, Jorhat CEX. Dwn
1T TMA K Al All Ahted . Dibtugach -1l Range; Dibrugath C./Ex. Divn.
‘_“_1_5___.*_1_ _Ijmie ..+ Tsk-JU Range. Tinsukia C.Ex.Divn.
19 Tuanzakhup J)mmpur Rangu Joxlml ‘C.Ex. Divi, m
M| Sadinanda Gnhaig Amiiir Raneg Tarhat Sl Rivi
21| Madan Barua_ - - . Nagaon Range, Gawahati C.Ex. Divn, e
222 | AK. Chanda Inspoction Cell CEx. Ilqm ()lhu, Shsll(mghm

23 ’ Kalyan Gmwamx

- bt e,

Audit Br.C.Ex, Hqs. Office, Bhﬂlong,

Law Br. C.Ex. Hs grs. Office, Shillong.

Appwl Br. ( 1\ anb ()mcc Slullong -

_Appeal Br, C. Ex. Hgrs. Office, Shillong,

Appeal Br. C.EX. Tiqis, Office, olullong,

_Shillong,

1 Agadtada Range, Silchar C ¥Ex. Divn,

C.Ex,. D,
Agartala Range, Silehar C.Ex,, Divn,

~ '_-2:5,_-_ abul Mazomdar __— — — ) Hq(q I‘m (,dl (Illehdll
26D Singh- T T Saisios T
27 | PrbwKr. Das | AppealBr

__:23____ '1 'Ic)nsmp
.29 | Vilcto Angami

30 | Amir Lanmua | L Adj. Br.C, Ex. qu Office, |

31 | SK. Chakraborty B
32 I I\ .Guite _ __‘._/\l/jlwl range, Silchar C

.33 Ivﬁnabmdra Banik

3 A Tmegstone N
;; 35 1 S.K. \'T.mlmdcx T

- At—_—

— —

| Agartala Range, Sllc]mr (" X, van
. ‘__/\mn,daRan;w ‘31]Lh ar (” I X, 1)1\11

N\ @)

F
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To

" The Commissionsr of Central Exciss
North Eastern Region o
Shillong. | . , )

(Through Proper Channsl)

Sub 1 Repressntation of Sri B.B. Roy, Inspector,
Sonaemura CPF (under Customs Division,Agartales)
for posting at Agartala Range (under Silchar
Central Excise Division) if relevsd in the .
€ontral Excise formation - submission of.

L

Sir.

~ With due respect and humble submission may Igﬁ‘
placs befors your judicioua honour the following for f;,’”
consideration of my prayer captionéd above, R

That Sir, I have alrsady completed tha'tanuri
in Customs formation. So thers is. every possibility that
my name be place in the Central Excise formetion in the

ensuing Annual General Trensfer which is due in D°°°‘b95?¥ﬁj i
. 2000, 1 served in the khowai and Kamalpur Customs unit foxr- ©

i

long (sesven) years which are most terrorist prone area in-

the stats of Tripura, 1 am the only one sone of my old aged
parents and there is no one except myself to look after .

them, ’

-

So my posting in Central Excise formation.mqi‘ij‘ 

be considered at AGARTALA RANGE (under Silchar Central Exgise
Division)}, ‘ : - | RN

st

For this act of y kindness, I shall remain oqir BEY

0,

grateful to you,

. , P _.Yours faithfully,
Enclo 3 Xerox eopy of = . oo : :
Transfer proforma <10 Obcbuhmm (N

submitted on 21.10,2000 Saneti s /

( SARATHI BHUSAN ROY.)
Inspector '

\FIED "+ " Sonamura CPF - S
GRT E:COPY _ . - (Agartala Customs Division)

o

i



‘thar 1000 Km. far from my home town Agartala,

Ameruas - £ 6h sy

To

The Commiscisner of Cemtral Excice,
North Eastern Region
Shillong,

1

{ Through proper Channel) )

Sub - Representation ot 5ry Ss B. Roy, Ingpector
Sonamura C,P.F ( under order of tramsfer to
Timsukia Range ~ I Vice order No.130/2000,
Dtd. 15/12/2000) for consicdering tramgfer
at. Agartala Ramge- Submission of,

e v - gy, e oy .

Sir,

wWith due respe et & humble gubmission may I plece
before your judicious honour the following for consicer-
ation of my Prayer csptioned abova,

That Sir, vice estb., orcer N0.130/200C Dt.15/12/2000

my mame was placed inm TINSUKIA RANGE - 1 which is more

I have

children and olé aged parentg,.I have
alresady sered in KHOVAT and K/MALFUR
Agartala customs

two sciol coing

customs unit umder
Civigsion for leng 7(sSeven)years which
are most terriorst prome area in the st

ate of Tripara,
At pre

sent stage it is not practicslly possible to shife
my family amd patents at TINSUKIA with me,

So, you kindly moci€y my place of poeting at
LA R’NGE { under Silchar Central Excise Divn, )
or allow me

AGARTA

to continue my service at my precsent place
of postirg at Scnamura C.P.F as the tenure at Sonamura
CoPoF { 2 (Two years) not Yet completed,

"or this act of kKincnmeas 1 gh
grateful to you,

all remain cver Zaa

Deted,

fours faithfully,

The 2041272000, Sanastint 5%€!f00“‘ﬂ&A7//

(3. B. Roy )
inepoector,
oncimira C,P.F,

Under rcartala Customs LCivision,

411

N\
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. FROM & ANTIEURG N ' FAX MO, : zzavat . Jan. 19 2001 12:3%M Py
< OLEICE OF THE COMMISSIONT 1 A e . oo
CEOF THE COMMISSIONER O CENTRAL EXCISE ; SIILLONG .
ESTABLISHMENT ORDER No, 008 = ,
DATED, SHILLONG THE 15™ JANUARY, 2009 Y e {
 Subject ; é:tt. transfer Posting and adjustment in he grade of Inspector ~ order regarding. ! . ,
The following transfer posting and adj int : e horeby oncoret i ‘
| no. Yustment in the grade of [, ! / '
. nnmea’iq{g effect and unl Jurther orders. o “E Y lnspector are terety ordered wt_th
: | LT(}'S}:("'/'V"' o }Name . 'I:resent place of posting Place represented  for
| o SK. Saha Anli Smuggling Unir, Guwahatj Anmingaon Range, Guwahati
Cus. Div. (U/o transfer 1o C.Ex. Divn, '
‘ Nagaon Range, Guwahati C.Ex. : : ‘
Divn, Vide Estt. order No.
o 130/2000 dated 15.12.2000) 2 |
02, Kartik Sarkar DPF Unit, Agartala Cus. Divn, Agartala Range, Silchar C.Ex,
(Ulo transfer to Tinsukia C.Ex, Divn, T "
Dival. Office Vide Estt. order - \/
: No. 130/2000 dated 1 5. 12,2000) 3
? 03, | Starma Tech. Br. Guwahati C.Ex, Divn. Statistics Branch Gi:wahati C.Ex.
| i (Ulo transfer to DIB-II R ange, | Divn. ' -
f Dibrugarh C.Ex. Divn. Vide Estt. !
= | order No. 13072000 dated
' 15.12..000)
04. S. Ahrmed Divnl. A/E Unit, Giowahati C.Ex. Hyrs. Law Unit, Guseahati .
: Divn. (U/o transfer 1o Nagaon :
Range , Guwahati C.Ex. Divn. .
Vide Esu. order No. 130/2000
N » dated 15.12.2000) | -~
030 e M Kham. 2 T4 Unit,-Imphal Cus. Diva. (Ufo | Statistics Br. Central Exeise Hars..|. ...
‘ transfer to MRG-Il Range, Office, Shillong. -
Dighoi C.Ex: Divn. Vide Esut.
order No, 30/2000 dated
15.1 ;2009 '
vu, [C IR 2177 ] ‘uUUM“I'Il«(f)/ | AVUUrnued - o [\Uflg&, lJﬁUl‘MgW'I‘I'Ll I\‘Ul'lgb’, UI.UI'HS(JI'II
: ﬂbmgarh C.Ex. Divn. C,.Ex,. Divn.
07.. Anil Saikia ( Dibrugarh C.Ex. Dival. Office Retained at the C.Ex, Divnl,
y . O | (Ulo transfer to Naharkatia-II Office, Dibrugarh. .
' \ / Range, Dibrugarh C.Ex. Divn, A
vide Estt. order No. 57/2000 T
. ~ dated 11.5.2000)
08. N. Mahanta C.Ex. Hgrs. Office, Shillong Jorhat C.Ex. Divnl. Office.

Te &€ 1F

GERTIFIED

ARVE CATE

LE coprY

- Al the officers transferred vide this order and vide Estt. order No. 130/2000 dnted 15.12.2000 nre to be : -
. relieved positively by31.@1.2001.Cqmplhnc§ reports should also he submitted on or before .9.0272000.1‘. L

(B. TILIMAR )

ADDITIONAL COMMISSIONER (P&V)
CUSTOMS & CENTRAL EXCISE "~

" SHILLONG, .

hY
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Xure-TIT

,photOCOpy of Order No. 19/2000 dt. 15.12. 2000, and 04/99
i ‘

e | RY FAX/ SPEED POST |
) . ! LD(L/ - ! / ’*'/"O'?
'ANNEmﬁﬁwg,g, | i

: . . U
To v h
The Commissioner of Central Exclse,

North Eastern Reglon,: : . | .

SHILLONG. o | | v

i v,.‘_‘;_‘_‘ .

oUB P, Rppresentation of Sri S.B Roy. Inspector, Sonamura
i CPF(under-Order:of Transfer to Tinsukia Range I
¥jgv1de ‘Order No°130/2000 dt,..15.12,2000) for consider=
':"ing tranafer at AGARTALA RAMGE - qubmiosion of ,

i

c') .
Sir. | : ' o )

Most respectfully, I beg to submit the following

representation for £avour of your kind and sympathetic con-
oiderationc ) S ) o , ‘ )

. © o
IR E

2. Tbat vide Order No.19/8000 dt, 15,12.2000 of the

Commissioner of Customs MNER Shillong, I have been released

to Central Excise formmation along with other officers in

been transferred to Sonamura CPF earlier vide Older*No.;.

04/99 dt, 9.4.,1999 isgucd by CCP Shillong. 'The tenure of,; C
Na minimum of two yearc ‘wWas. not’ con.idered 4n my case.'A-"pf@fﬁﬁ

¥
the said: order within a period of 2(two) years as I had v

T
' v

dt,., 9.4,2000 is annexe@ hereto as ANNLXUREwI &~ANNLXUHE~II
respectlvely. R v '

- N ' g
Cow Lo J N

]

3, I have been released to Contral Exciﬂo formation

. .on 15,12, 2000 I had ‘worked ‘as Sector Officer at Khowai ' -
L Sector(Central Excioe formation) during the period 22.1. 1991

tc '29.10, 1991. I have alrtady cervod in Khowal & Kamalpur,
Customs Unit whlch are most terrorist prone area in the
state of Tripura. '

i " j‘” S e . :
4. . That on being relived £rom customs, Agartala Custeoms
Division to Central Ex01°e. I“have been trancferred to

Tinsukia Range I(under Central Exciso Division Tinsukia)

- vide Order No.130/2000 dt, 15,12.2000 of the Commissioner

Of Central Excise,Shillong. A photocopy of which is annexed
hereto as‘Annexnre-III.

Contd...p/2,

i1

o N
A l;ﬁ’fm *
o~
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Annexure~IV

Annexure=\V

5. That I submitted a representation to the
Camﬁissioner of Central Excilse, Shillong, seeking
modification in the tfansfer order and prayed for
posting in Central Excise Range Agartala or for
allowing me to work at my present place of posting

at Sonamura CPF in view of the immense difficulties in

nmy family. A photo copy of which is annexed hereto
as Annexure-IV.

“dere

6, That, I & Sri Kartlk Sarkar, Inspector amongnthe,'
5ix(6) Inspectors released from customs, Agartala Division,
have been trangferred & posted to Central Excise Division
Tinsukia at a place which is almost 1200 KM(One thousand
two hundred KM) away £rom my home town'Agartala and other
4(four) Inspector have been posted to Central Excise Range
Agartala ( as in the Annexure-I1I).

T That we both Sri Kartik Sarkar,Inspector & my self
represented for consideration of our posting to Agartala

’ Range on the ground of our family affairs but in the revi-

sed order No.04/2001 dt. 16.1.2001 of the Additional Conm -
ssioner ( P&V) Custams & Central Excise, Shillong, Sri
Kartik Sarkar, Inspector has been posted in Agartala Range
(under Silchar C.Ex.Div) with remarks that place represented

for . A photocopy of which is annexed hereto as Annexure-v,

|

8. That by considering the representatién of Sri Kartik

Sarkar, Inspector{under order of transfer to Tinsukia) and
posting him at Agartala Range as place represented by him

vide Order No.04/2001 dt. 16.1.2001, myself has been singled

out for transfer to Tinsukia Range-I putting me in serious
hardship alongwith my family members.

9. That .in the minutes of 0.C.M held on 12.11.1999 the

Chairman of the 0.C\M. vide point Noo,11l that at the time of

Annual General Transfer, home town of the officers especially

that the case states like Manipur , Mizoram, Nagaland &
Tripura will be one of the factors to he considered for
transfer and posting. This norms has been considered in

ED Contd...P/3,
UE COPY /
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‘

all the cases of the incumbents of this Division trans-
"ferred in the respective orders of both the Commicsioners.

. But only in my case I am subjected to be transferred in
.a place in which this norms has not been considered.

Under this circumstance I pray again to your
honour to consider my case sympathetically and pass ne-

cessary order so that I may get nmy posting at Agartala
-Range and oblige thereby,

Dated,Agartala, Yours faithfully,

the 22nd Jan. 20010 fm\/\ %N’)?\N\ &07

Enclo : As abhove,

( SARATHI BHUSAN ROY .)

. INSPECTCR,
\

SONAMURA C.P.F.
CUSTOMS DIVISION #AGARTALA
( ON LEAVE)




